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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.367 of 1993 

DATE OF JUDGMENT: 21st April, 1993 

BETWEEN: 

Mr•  P.V.Reddy 	 .. 	 Applicant 

AND 

Union of India represented by 

The Divisional Railway Manager, 
South Eastern Railway, 
Waltair, 
Visakhapatnam-4. 

The Sr. Divisional Mechanical 
Engineer (Diesel), 
S.E.Railway, 
Waltair, 
Visakhapatnam-8. 	 . 	 Respondents 

APPEARANCE: 

COUNSEL FOR THE APPLICANT: Mr. M.Balakrishna Murthy, Advocate 
Not present. 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, Sr. SC for Rlys. 

CO RAN 

Hon'ble Shri Justice V,Neeladri R80, Vice Chairman 

Hon'ble Shri P.T.Thiru$3engadam, Member (Aamn.) 

r 

contd... 
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

The applicant was dismissed from service after 

inquiry in the departmental proceedings, by r- order 
dated 25.2.1993 of the 2nd respondent. The applicant 

preferred eappeal to the 1st resoondent on 3.3.1993 as 

of the Administrative Tribunals Act, 1985 lays down that 

the Tribunal shall not admit an application in a case 

where an appeal or representation as mentioned in 5ection 

20(2) (b) has been made, unless a period of six months 

had expired from the date ofsuch ;Pgi appeal or represen- 

tation. 3se if the appeal or the representation cannot 
ca 	¼ rkt ocLa 

be considered as 	aese , then it is open to the applicant 

to move the Tribunal even without preferring an appeal or 

even during the pendency of the appeal before the expiry 
- crç_ L7- 

of six months from the date of filing tfrWts—e---eese----whaE 
1 ± 

f the applicant seeks stay of the proceedings. But 

such a question does not arise in this OA. Hence, the 

OA is dismissed at the admission stage as premature. 

This order of dismissal does not preclude the applicant 

to putforth all his contentions before the appellate autho- 

/ 	
rity in the appeal that is already preferred. It is also 

4" 	needless to say that if the said appeal is not disposed of 
within the period of six months from the date of filing, 

the applicant, if so advised, is free to move this Tribunal 

con±d.... 

C 



V 

in view of 5ection 21(1)(b) of the A.T.Act. The OA is 

dismissed accordingly. No costs. 

(Dictated in the a 

{P.T.JHIRUVENGADAM) 
L2ieIi!iber(Aernn.) 

Dateä: 21st Apj, 1993. 

(V.NEELADRI RAO) / 
Vice Chairman 

-4 e 
Dy. Regis  

vsn 

Copy to:- 

The Divisional Railway Manager, South Eastern Railway, 
Union of India, Waltair, Visalchapatnam-4. 

The Sr. Divisional Mechanical Engineer(Djesel), S.E.Railway, 
Union of India, Waltair, Visakhapatn 

One copy to Sri. M.Balakrishna Murthy, advocate, 49-35-27,. 
Abidnagar, Akkayapaleni, Visakhapatnam. 

One copy to Sri. N.R.Devaraj SC for Railways, CAT, Hyd. 

One spare copy. 

RSm/- 
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TYPED BY - 	COMPARED BY 

CHECKED BY 	APPROVED BY 

IN THE CENTRAL ADMINISTRAXIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD. 

THE HOW' BLE MR • JUSTICE V tJEELADpj RAO 
VICE CHAIRMAN 

AND 

THE HON'BLE MR.krBitS5I-AN 
MEMBER (AaIN) 

D 

THE HON'BLE 	.T.CHADRSEKHAR 
R DY : NbM5EJ R(JUfl)) 

TED  

0. A. No. 

T*Np 	 (W.P.No 

a 

Admitted and Interim directjon$ 
itsued. 
Mjpwed. 

Disposed of with directions 
Disraissed as withdrawn. 
Dismissed 

Dirissed.for default. 

Order e WEIe j ec ted. 

No order as to cost5 a. 
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